INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
3RD FLOOR, PARISRAMA BHAVAN, BASHEER BAGH HYDERABAD 500 004 
ANDHRA PRADESH

REQUEST FOR PROPOSAL FOR ANALYSIS AND REPORTING OF INDUSTRY – WIDE FRAUD TRENDS

1. The Insurance Regulatory and Development Authority (IRDA) is a Regulatory Body to protect the interests of the policyholders, to regulate, promote and ensure orderly growth of the insurance industry and for matters connected therewith or incidental thereto. Insurance Regulatory and Development Authority has constituted the Insurance Information Bureau of India(IIB), a central repository of insurance industry data. IIB is collecting, processing and disseminating data. It is also mandated that this information is made available to the industry at regular intervals. IIB functions as a single point of official reference for the entire data requirements on the insurance sector. Currently, as per the formats prescribed, all non‐life insurers (including Health Insurers) upload the insurance data on motor, health and other lines of business and life insurers upload health insurance data. The aggregate level data for the nonlife industry as a whole is made available to the insurers for making better underwriting decisions. 

2. In order to reduce the cost of insurance inflicted by fraud,  it is proposed to  build advanced detection and prevention systems at Industry level to identify fraudulent claims before payment occurs and to improve the accuracy of fraud detection. Firms/ organizations are advised to submit proposal to establish a comprehensive and complete solution for Insurance fraud management within health insurance segment based on data collected by IIB and IRDA to assist the Insurers with better screening of prospective policyholders at the time of underwriting, rule based claim approval and profiling claim types etc among other things to ensure fair pricing of products.

3.  The initiative is intended to minimize cost at Industry level by centralizing data without Individual Insurers having to necessarily resort to both software and hardware solutions for the purpose of fraud prevention, analysis and reporting.

4. Now, through this tender, IRDA proposes to enter into a partnership with a Bidder to help detect, prevent, manage and control industry‐wide fraud affecting the insurance industry. Firms/ Organizations having proven expertise in analyzing, interpreting and reporting on industry‐wide fraud can quote for this tender: The tender document contains the following parts:

1. Part 1: Instructions and Requirements
2. Part 2: Terms and Conditions
3. Part 3: Technical Bid with Annexures



5. Submission of the Bid shall be deemed to have been done after careful study and examination of all instructions, forms, terms and conditions, requirements, specifications etc., in the tender document with full understanding of its implications. 




6. Bids not complying with all the given clauses in this tender document are liable to be rejected. Failure to furnish all information required in the tender document will be at the bidder’s risk and may result in the rejection of the bid.

7. The last date of submission of ‘Technical/Commercial bid’ is 15:00 Hours on 18-02-2013.

8. At any time before the submission of proposal, the Authority may, for any reason, whether at its own initiative or in response to a clarification requested by a service provider, carry out amendment(s) to this RFP document. The amendment will be made available in our website (www.irda.gov.in) and will be binding on them. The Authority may at its discretion extend the deadline for the submission of proposals.

9. A non-refundable bidding fee of Rs.3,00,000/- (Rupees Three lakhs only) will need to be submitted by a Demand Draft/ Bankers Cheque/ Pay Order of Scheduled or Nationalized Banks drawn in favour of “Insurance Regulatory and Development Authority” Payable at Hyderabad along with the bid.

10. The Authority may shortlist the RFP responses and only the short‐listed parties would be required to make a presentation before the Technical Committee of the Authority.

11. A pre‐bid meeting for the shortlisted will be convened at the Authority as per the date indicated below. The purpose of this meeting will be to clarify the requirements as envisaged by the Authority and also to address the queries if any, of the bidder.

12. The important dates are listed below for ready reference.
	S. No.
	Activity
	Date

	1
	Issue of Initial RFP
	26-12-2012

	2
	Pre-bid Conference at IRDA Hyderabad Office
	07-01-2013 11:30 Hrs

	3
	Last date for receiving Pre-bid questions and answers
	16-01-2013

	4
	Uploading of Pre-bid questions and answers on the Website
	23-01-2013

	5
	Issue of the Final RFP
	28-01-2013

	6
	Last date for receiving Technical and Commercial Bids separately in sealed covers
	18-02-2013 15:00 Hrs

	7
	Opening of Technical Bids
	18-02-2013 16:30 Hrs

	8
	Technical Presentations
	04-03-2013 onwards

	9
	Commercial Bid Opening at IRDA Hyderabad Office
	18-03-2013


13. The scope of the solution has been made available in this document. Any other available information, to the extent possible, will be provided to the shortlisted bidder to facilitate their Technical presentation.

14. The Authority reserves the right to accept or reject any application without assigning any reason there for.

15. Applications/ Bids that are incomplete in any respect or those that are not consistent with the requirements as specified in this document (Part1, 2 and 3) or those that do not adhere to formats, wherever specified may be considered non‐responsive and may be liable for rejection and no further correspondences will be entertained with such bidder .

16. Canvassing in any form would disqualify the applicant.

17. The Authority would select the suitable party for the execution the work.

18. The selected Bidder is expected to commence the Assignment on the date specified in the Work Order.




(Sriram Taranikanti)
Executive Director (Administration)
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